
THE REPRESENTATION OF THE PEOPLE 
(SECOND ~U~~J~.NX>MENT) ACT, 1065 

No. 17 OF 1965 
'. [22nd September, 19651 , , 

An Act further to amend the Representation of the People Act, 

BE it enacted by ~ari!ament in the Sixteenth Year of the 
Republic of India as follows!- 

1. This Act may be calledi;the Representation of the People short 
(Second Amendment) Act, 1965. title. 

4 3  of 1951. 2. IXX Part VIII of the &epre&?vtatiw of the People Act, 1951, Insertion 
after section 145, the following Chapter and sections sh8ll he inser- of 
ted, namely:- Chapter 

and 
sections 
after 

1 section , 145. 

Powers of Else t i~n  Cummission in co?$nection with Inquiries ,as to 
Disqualiftcatiolw of '$fernbers 

I 146. (1) M e r e  in connection 4 i t h  the t snde r i~g  of any powers of 1 

opinion to the President under articlft 103 or, as the case may Election 
I 
: be, under sub-section (4) of section 74 of the Government of Com.mis- don. 

"0 Oi 1963. 
Union Territories Act, 1%3, or to theiGovernar u d e r  article 

I 192, the Election Commission considals i t  necessary ox proper 

I -ta make an inquiry, and the C!asnmissi& is, %tided that on the 
i basis of the S d a v i t s  filed and the d o c b e n t s  pxoduced in such 

inquiry by the parties concerned of the? own accord, it cannot 
come, to, a ,de~isi;iye opinion on, the, matags whj& is..hing in- 

I qui~ed into, the G~mrnission shall have, fhr the ptarpses 99 such 
inquiry, the powers of a civil court, while trying sl suit under 

P 191 

i. 
t 
t 1- 
i 
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the Code of Civil ~ roce iu re ,  1908, in respect of the following 5 of 1008. 
matters, namely:- \ 

the attendance of any 
person and 

(b) requiring the 'scovery and production of any docu- 4 ment or other material object producible as evidence; 
% 

( e )  receiving evidenke on affidavits; ; ; : .  , 

(d) requisitioning an) public record or a copy thereof 
from any court or office;? 

t 

( e )  h u i n g  comrnissioks for the examination of wit- 
nesses or documents. ! 

i 

State- 
ments 
made by 
Dersons 

fo the Elec- 
t i ~ n  .Corn- 
m r s o n t  

(2) The Commission shall $so have the power to require 
any person, subject to any privilege which may be claimed by 
that person under any law for thh time being in force, to furnish 
information on such points or tters as in the opinion of the f' Commission may be useful for, onrelevant to, the subject matter 
of the inquiry. 

i 

(3) The Commission shall betdeemed to be a civil court 
and when any such offence, as fs described in section 175, 45 of 1860. 
section 178, section 179, section 1801, or section 228 of the Indian 
Penal Code, is committed in the ;view or presence of the 
Commission, the Commission mayi after recording the facts 
constituting the offence and the statqment of the accused as pro- r898. 
vided for in the Code of Criminal Procedure, 1898, forward 
the case to a magistrate having jurisbiction to try the same and 
the magistrate to whom any such cas is forwarded shall proceed e: to hear the  complaint against the accused as if the case had been 
forwarded to him under section 48a of the Code of Criminal 
Procedure, 1898. \ 

I 
k 

(4) Any proceeding before the Copmission shall be deemed 
to be a judicial proceeding within tlje meaning of section 193 
and. section 228 of the Indian Penal ~ o F e .  

146k No statement rnede by a in the course of giving 
evidence before the Election Comrnissi I n shall subject him to, or 
be used against him in, any civil or cdiminal proceeding except 
a prosecution for giving fal.;e evidence by such jtaternent: 
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-. Provid6d that the statem 't- Bt 

(a) is made in rep1 to a question which he is required 
by the Commission to an wer, or a 

(b) is relevant to thb , subject-mlatter of the inquiry. 

146B. The Election ~orndission shall have the power to regu- Procedure 
late its own procedure (incljding the fixing of places and times of :$Pzwed 
its sittings and deciding wheiher to sit in public or in private). by the 

1 Election 
Commis- 
sion. 

t 
146C. No suit, prosecution ;or other legal proceeding shall lie Proteetioa 

of action 
against the Commission or an$ person acting under the direction taken in 
of the Commission in respect bf anything which is in good faith $!:{:. 
done or intended to be done ip pursuance of the foregoing pra- 
visions of this Chapter or of aqy order made thereunder or in res- 
pect of the, tendering of any obinion by the Commission to the 
President or, as the case may be, to the Governor or in respect 
of the publication, by or unde; the authority of the Commission 
of any such opinion, paper or proceedings.". 


